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Title: Statutory resolution regarding disapproval of the Prasar Bharati (Broadcasting Corporation of India) Amendment
Ordinance, 2008 (n0. 5 of 2008) and Prasar Bharati (Broadcasting Corporation of India) Amendment Bill, 2008.

MR. DEPUTY-SPEAKER: The House shall now take up Items No. 23 and 24 together. Shri Mohan Singh.

SHRI MOHAN SINGH (DEORIA): Sir, I beg to move:

"That this House disapproves of the Prasar Bharati (Boradcasting Corporation of India) Amendment Ordinance,
2008 (No.5 of 2008) promulgated by the President on 7 February, 2008."

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION AND BROADCASTING (SHRI PRIYA
RANJAN DASMUNSI): Sir, I beg to move:

"That the Bill further to amend the Prasar Bharati (Broadcasting Corporation of India) Act, 1990, be taken into
consideration."

Mr. Deputy-Speaker, Sir, the Prasar Bharati (Broadcasting Corporation of India) Act, 1990 came into force on 15
September 1997. For the purpose of general superintendence, direction and management of the Corporation, sub-section (4) of
3 of the said Act has provided for constitution of a Prasar Bharati Board which exercises all such powers and do all such acts
and thing as-may be exercised or done by the Corporation under the Act. Sub-section (5) of section 3 of the Act provided that
among other members of the Board, it shall also have a Chairman who is also a part time member of the Board.

16.48 hrs. (Dr. Laxminarayan Pandey in the Chair)

The Chairman holds office for a term of six years from the date on which he enters upon this office. The Act does not
provide for upper age limit for the Chairman as is stipulated for the Whole-time Members of the Board. A Whole-Time Member
of Prasar Bharati Board holds office for a term of six years from the date on which he enters upon his office or until he attains
the age of sixty-two years, whichever is earlier. There is already an upper-age limit cap for the Whole-time Members namely,
Chief Executive Officer, and Executive Member, Member (Personnel) and Member (Finance). Therefore, it is felt that in the case
of Chairman also an upper age limit of seventy years may be fixed to ensure appointment of comparatively younger talent and
experience. It is also felt that reducing the tenure of Chairman from the present six to three years shall help to bring diversity of
experience at the top level for the benefit of the organization. Similarly need is also being felt for change in the tenure and
upper age limit of the Chief Executive Officer from six to five years and from sixty two years to sixty five years respectively.

The Prasar Bharati has to compete with the private electronic media houses as well as to achieve the social objectives
entrusted upon it by the Act of Parliament in letter and spirit. It is being felt necessary to rationalize such matters in order to
inject sectoral experience to rejuvenate Prasar Bharati and its Board by undertaking of immediate legislation.

Since the Parliament was not in Session and in view of the urgency explained above, it became necessary to give effect to
the above proposal through an Ordinance. Therefore, President under article 123(1) of Constitution of India promulgated the

Prasar Bharati (Broadcasting Corporation of India) Amendment Ordinance, 2008 on 7 February, 2[r55]008.

In this context, we also introduced a legislation in this House to replace the Ordinance into a legislation. Therefore, I beg
to move:

"That the Bill further to amend the Prasar Bharati (Broadcasting Corporation of India) Act, 1990, be taken into
consideration."
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MR. CHAIRMAN : Motions moved:

"That this House disapproves of the Prasar Bharati (Broadcasting Corporation of India) Amendment Ordinance,
2008 (No. 5 of 2008) promulgated by the President on 7 February, 2008."

"That the Bill further to amend the Prasar Bharati (Broadcasting Corporation of India) Act, 1990, be taken into
consideration."
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SHRI MADHUSUDAN MISTRY (SABARKANTHA): Sir, I rise to support the Prasar Bharati (Broadcasting Corporation of India)
Amendment Bill, 2008.

The Bill seeks to fix the upper age limit for the Chairman as well as to increase the upper age limit for CEO. It also
reduces the tenures of CEO and individual members.

Prasar Bharati has a number of obligations. It has to compete with a number of channels which are thoroughly private
and which have a large market. Besides this, it has a lot of social obligations. In fact, it is expected that it should have unbiased,
balanced views and it should also respect the people's views as well as inform the people's views to the country. The people of
the country must get a correct picture and also balanced views. That is what the main aim or the objective of the Prasar Bharati
is.

In fact, I was reading the Report of the Standing Committee on Prasar Bharati. The kind of structure that it has is mind-
boggling. For the information of the hon. Members, I would like to read a few lines from the Report of the Standing Committee.
It says: "It is bewildering to note that with 225 radio stations a€}" Prasar Bharati has AIR stations as well as Doordarshan.
h57
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It says:
"It is bewildering to note that with 225 radio stations and 361 transmitters owned by AIR, covering 91.42 per cent



of the country by area and 99.13 per cent by population, and despite broadcasting programmes, in as many as 24
languages and 143 dialects, the listener ship of AIR as per the market report in 2004-05 stood at 53 per cent in
case of urban areas, 58 per cent in case of rural areas and paltry 30 per cent in the metro cities. Likewise,
Doordarshan operates 26 channels with 64 Doordarshan Kendras and 1,400 transmitters covering 90 per cent of
India by population, but the market share of DD-1 is 47.4 per cent, DD News is 12.9 per cent; and DD Sports is 2.3
per cent as per IRS Survey. The market share of advertisement revenue of Doordarshan is only 20 per cent with
the remaining 80 per cent being shared by private channels..."

MR. CHAIRMAN : Mr. Mistry, please mention the Report Number and the Year also.

SHRI MADHUSUDAN MISTRY (SABARKANTHA): Sir, it is the Report of June, 2007, Ministry of Information and Broadcasting.
The title is "Role of Prasar Bharati and its future status".

SHRI NIKHIL KUMAR (AURANGABAD, BIHAR): It is the 47t Report.

SHRI MADHUSUDAN MISTRY : Yes, it is the 47th Report. It looks like that you are the Chairman of that Standing
Committee...(Interruptions)

Sir, the objection is being raised on enhancing the age limit. Now, this is the time when the entire country thinks of a
young people. It is very difficult to keep the age along with the new ideas, positive and dynamic ideas. That is why sometimes,
people say that the more you have an age, the more it goes with, more people live in the past rather than in present and
future. They always say: "a€|." But they do not see, how we look at the future and the present as well. Of course, those who
are decision-makers in Prasar Bharati, I am pretty sure in AIR, quite dynamic. At one time, I used to do a listener survey for
AIR, Ahmedabad and I know how the people react to the number of the programmes. Despite that, the kind of heritage that AIR
has and Doordrashan have in this country is mind boggling. Now, you hear all those original voices and original programmes,
and it just charges you, it sometimes puts you back, and entertains you so well that you like to keep that on. But none the less,
this is a medium, which shapes the ideas; this is a medium, which provides you entertainment; this is a medium, which injects
into your mind, some kind of views, which put the people into a kind of making debates among them and this is a medium,
which creates a different mood altogether. But it is such a lively thing. As a result, you need a good and dynamic Board; you
need a good and dynamic CEQO as well as the Chairman. A lot more depends on the Chairman of the Board.

Sir, there are instances in the foreign channels, specially the British Broadcasting Corporations and others, where due to
want of one programme, there were some serious lapses on the part of the reporter in the programme and as a result of that,
their Chairman had to resign. There have always been the biases. Some people say that the Board could be bias; some people
say that the news could be bias. But AIR and Doordarshan could be such mediums. Whichever Government comes into power,
there may be people complaining about showing some particular faces over Doordarshan all the time. I remember very well
when Mr. Ravi Shankar Prasad was the Minister of Information and Broadcasting, people from some of the regions were saying:
"Instead of Doordarshan, it is Ravidarshan." That was a kind of comment, which was made. It is bound to happen. It is very
difficult to keep that balancing by any public broadcasting system, specially where you have a Parliamentary Committee, who
decides most of the things and makes recommendations.

The unfortunate part of Prasar Bharati is that you will have to pay for the entire staff of the Prasar Bharati from the
Government side.[r59

Almost 70 per cent of the finance goes from the Government. Naturally, the Government must have a say in that, in
shaping those ideas. As a result, this has brought a change. I hope that this change under this Bill is brought to inject a new idea,
new system, new work culture and so on to make Doordarshan and AIR much more relevant to the people's need of the present.
As a result, I hope we all pass this Bill and I support fully these changes.

I was just looking at the commercial market that the private channel has as well as Doordarshan and especially, the news
channel. Once I just tuned it and I found it so much informative partly because it has a less block, it has a less time for
advertisement. In other channels, there is a lot more advertisement which is being covered.

Besides this, there are two or three points. Since I got this opportunity and especially when the Minister for Information
and Broadcasting is here, I just cannot resist telling him that there is an AIR station in my constituency since four years. I request
you to start that and inaugurate it. I have also given a notice under rule 377 on that.

The other thing is that in Gujarat very recently an Urdu Channel of AIR Rajkot is being closed down, and I am being
flooded with letters from Rajkot. I do not know why. But I am flooded with letters from those who are listening to this Urdu
Channel. I request you to start this Urdu Channel as well.

I have also seen that there are some biases as Madam Kiran was saying. Yes, there are biases among those who pick up



the news. I did find it. I have my own reason of finding it out. They may have their own reasons to find out. But nonetheless it
depends on the person who chooses. This is not the reader who chooses. It is the editorial board which chooses which needs to
be given prominence coverage. I do not know how you would change the attitude inside that. But nonetheless it needs a quite
overhauling in the mechanism as well as in providing good, unbiased and balanced news in other Channels.

With this, I support this Bill and I hope that we will have still more good programmes on AIR and also on Doordarshan.

SHRI HANNAN MOLLAH (ULUBERIA): Mr Chairman, Sir as my predecessor spoke, it is a very innocuous and not a major
amendment, though it is expected by everybody.

Sir, you know that Prasar Bharati existed almost for the last 10 years. This Board is never a full-fledged Board. It is always
a truncated Board. Half of the Members or two-third Members are working. So, for such an important work if the Board is not
fully appointed, it cannot give the desired result. Members from different fields come. If half of the fields are left, then a truncated
Board cannot give the desired result. We have seen it in the past and I do not know whether we will have to continue to see it in
the future also. So, that is one area of concern.

Now, the question of changing the ages and all that comes. One thing I do not understand. Just one week before the
Parliament Session, the Minister said it is very urgent. I am not convinced with this argument. The age of the CEO isto be
increased. I do not know whether it is necessary in the interest of the Prasar Bharati or in the interest of a particular person
whom we want to keep or continue as CEA. I do not know why. Otherwise, there is no convincing reason why we have to bring
this Ordinance 10 days before the Session. We have to keep that person only for three years. I do not know the reason. These
questions are in the minds of the people. Regarding Prasar Bharati Act, I can say we had a lot of hopes. I have been here for a
long time. We fought for a long time for this Prasar Bharati[m60].

We had a dream; we had a background behind our thinking about the role of the BBC and other organizations. But, as I
found, actually the Prasar Bharati did not evolve as expected. It is a stereotype thing and is lagging behind. It is not evolving
itself with imagination, with planning and covering newer areas. All these things are there. We want to discuss that these things
are necessary to have a good discussion about the Prasar Bharati especially after one decade of its functioning.

Secondly, the financial viability is another thing. If it gets money only from the Government then they are forced to obey
the Government's orders and its autonomy and independence is hampered. Though ten years have passed, we could not
complete that area as to how we can make it viable financially.

I then come to the status of the employees. That is another area. There are 40,000 employees. Where will they go? They
are " of a2 oI, o aie @ ". This is the situation. I donot know whether they will go to the Government or they will remain in the
Prasar Bharati Board. The Prasar Bharati Board is incapable of paying. It is a financially deficit organization. They cannot pay their
employees. How can organization, which cannot pay its employees, serve the institution in a proper way? It is an institution. You
have to do it. I am raising these issues. It is our child. This House has created it. But it did not develop. It is becoming a
handicap. It is suffering from different diseases. We have to cure it from all these diseases. That is one area of concern.

I now come to the content of the programme and the sort of programmes it is doing. The other commercial channels,
throughout the day, they are not giving any information but they are propagating. They take one incident one day and for the
whole day they show it and in the evening a public opinion is formed. Like that, it is not giving any information but it is
becoming a channel for propaganda on a particular point and doing so many things. This modern media is playing a destructive
role, specially the commercial channels, the modern channels. Sir, it is a destructive role. They are doing some good things. But
they are also doing some things which are destructive. Sometimes they create confusion, sometimes rioting, sometimes hatred —
all because of their repeating of the telecast items. If there is a good work, it is not a report. But if there is a particular item say a
pothole, the whole day they will show the pothole as if there is no road for 100 kilometres and only one pothole is there. Sir, this
way they spread half truth which is calculated.

But in the case of Doordarshan, they have played a good role.
they have not given wrong reports. The All India Radio and Doordarshan are famous for their impartiality and good coverage.
Though there is some partiality as hon. Member Shrimati Kiran Maheswari has complained, the Government, their people and
their Ministers are unduly shown, but overall, we cannot compare All India Radio and Doordarshan with the other channels
regarding the impartiality, their coverage, the sincerity and truthfulness with which they show the programmes. We cannot
compare our Doordarshan with any private channel.



They may be colourful. They may spend money by using good cameras and all these things. But, content-wise, we cannot
say that the Doordarshan is inferior. We all should stand by Doordarshan to protect its character. These are the points.

Now, coming to our style, we have to change our style with the change of age, change of viewership, modern generation
viewers etc. We sometimes continue in a fossilised style, old style. People do not like that. We have to think about it and
innovate. We have to imagine. Otherwise, what will happen sometimes is that instead of imaging new things, we are copying. We
are trying to copy the private channels. That is becoming another wrong thing. We should not copy them. We should imagine
and we should evolve new method of style so that it can be attractive and the common people can be attracted to it.

I now come to the quality of the content. We can think of having a channel for children. I request the hon. Minister. You
know that the BBC has a channel for the children. Can we not imagine to have such a channel for our country? We discuss so
many problems of the children. We should have a channel dedicated to the children of our country.

We have 24-hours channel, fashion channel, this channel, that channel etc. But we have to imagine and find out which is
necessary for the country. [k61

This is an area of concern. Now I come to the issue of priority. Our only priority is cricket. Every day, for whole day, for
24 hours, cricket is there as if there is nothing else in the society. So, the mental make up is also required to be changed, and
especially the law-makers and others should be involved in changing it.

Regarding funding, the Ministry should plan how funding to it can be improved to keep its independence also. This Board
should also always be not truncated. I would like to ask another question.

MR. CHAIRMAN : We are not discussing the total working of Prasar Bharati. This is only an amendment Bill.

SHRI HANNAN MOLLAH : Sir, this is an amendment Bill, but it is very small Bill while there was a demand for a comprehensive
amendment Bill. The Supreme Court gave instructions that there should be a comprehensive amendment. The Report of Standing
Committee, he quoted also recommended that a comprehensive amendment should be brought. Everybody is demanding for a
comprehensive amendment. The 40,000 employees are also demanding this. There are 8,000 posts lying vacant. Where will they
go? Will they remain with the Government or go to Prasar Bharati? Everything should be taken into account. There is a necessity
to bring a comprehensive amendment, but only this amendment to increase or decrease the age is brought. It should not be like
this. Because of that, doubts arise. A Group of Ministers also sat and recommended that there should be a comprehensive
amendment. The Supreme Court, the Standing Committee, the Group of Ministers said that there should be a comprehensive
amendment. Why is this piece-meal amendment brought? Why has this single-point amendment been brought? These things
really raise questions in the minds of the people. So, I would request the hon. Minister that the Government should come clean
and clarify all these things. He should also bring a comprehensive amendment as we are all demanding. He should also solve
most of the problems on the basis of the review of the last one decade. I think, that will help. If we want to see only one person's
interest, it will not help Prasar Bharati; and it will not fulfil the dream with which Prasar Bharati was born. With these words, I
thank you.

SHRI TATHAGATA SATPATHY (DHENKANAL): Sir, I stand today to seriously oppose the Prasar Bharati (Broadcasting
Corporation of India) Amendment Bill, 2008. From the very manner in which this Bill has been prepared and the statement given
by the Minister on July 1, there appears to be a huge contradiction. This Bill, if taken prima facie, is a very superficial Bill. It
seems like someone in authority in Prasar Bharati probably did not please the powers that be, sufficiently enough that they
considered the person eligible to continue in that post.

There was a mindset in the earlier days when AIR was called 'All Indira Radio'. There was also a mindset in the late '80s
where people considered that the then Prime Minister, the Congress Prime Minister, had so much exposure on Doordarshan that
the word 'burnt out' was used, that he burnt himself out, and the election results of 1989 showed to the nation that over-
exposure through the media can definitely harm the person who is in power. But the desire of, I assume, every politician is that
this red light should always be burning, should always be on and my voice should be the loudest in the House, my face should
always be on the TV screen and my speeches should be always on AIR. So, this 'my' impression has willy-nilly demolished the
credibility of both Doordarshan and AIR, as a result of which the creature that is coming out of these two organisations is the
Prasar Bharati.[SS62]

It is a welcome step, but it is again initiated by non-Congress Governments in the past of which one of the present
Congress Ministers -- who was earlier in the non-Congress Government, namely, Shri S. Jaipal Reddy -- was one of the
architects. The Prasar Bharati concept came about when people who loved democracy in this country considered that these strong
media should be independent and should strive for the development of the country and not just promote a few individuals.



I come from a Constituency in Orissa, namely, Dhenkanal that has had the pride of giving two Information and
Broadcasting Ministers to this nation. It is a pity that today we have come to a level where we -- this august House -- have to hit
out and pass a Bill to omit certain individuals. When we talk of the Chairman and when we want to bring down his longevity in
the Chair from six years to three years, we take his age limit -- I assume the last person who was there was above 86 years of
age, and we have to bring it down to 70 years -- to ensure that certain people are thrown out of their seats. But a time has come
when this House and the Government has to consider putting people in Prasar Bharati, who are of age that matches the majority
age of this nation.

We are creating programmes in the Government media that nobody wants to watch. Many hon. Members who spoke
before me have mentioned this point. Some of them have praised the Government media. Probably, they have felt that in crisis
like Nandigram or some such event the Government media gave a very twisted version, which suited some people. But when
everybody else was giving different versions and were listening to the people's voices, the impression that went out all over the
country was probably more correct than what the Government media had tried to project.

I do not stand here as an apologist for private broadcasters, but today we have to admit that opening up our broadcasting
system to private players has definitely brought in competition and better quality of programmes. People are definitely exposed
to very many more things today than they were exposed to earlier. But it is a difficult thing 3€! (Interruptions)

MR. CHAIRMAN: Mr. Satpathy, the time allotted for this discussion is only two hours, and many more hon. Members have to
speak on this subject. Therefore, please be brief.

SHRI BRAJA KISHORE TRIPATHY (PURI): Sir, please give him some more time to speak. ...(Jnterruptions)

SHRI TATHAGATA SATPATHY : Thank you, Sir. I will be extremely brief. It is very difficult to be judgemental and to say that
certain channel is bad or certain programmes are bad. I think that you have to offer today's youth everything that is available in
this world, and it is for them to choose what they think is necessary for their growth. But, unfortunately, both your broadcasting
arms under the Prasar Bharati have successfully failed to provide this for the youth of India.

It is necessary -- when we see such Bills that are flimsy and do not have much content -- that the hon. Minister starts
thinking on the lines of actually giving autonomy to the Prasar Bharati. It is very important that Doordarshan and AIR are made a
profit centre by itself in every State.[r63]

You have to compel the people working there — Doordarshan directors, the All India Radio directors — that they are
accountable not to the Government, but to this House. If the Government has given them money, it is the bounden duty of the
Government to definitely finance these organizations till they come off age and become sufficiently economically viable. Till such
stage, the Government should help them. But at the same time and as a parallel step, the Government has to ensure that the
people who are in-charge of these broadcasting arms make an effort to ensure that it becomes an economically viable and a free
profit centre whereby true freedom will be coming down on them. Until that happens, as long as Doordarshan and AIR are at the
mercy of the Government, this kind of an interference by politicians and more so by bureaucrats who want to please the
politicians for their own benefit will continue.

MR. CHAIRMAN : Please conclude now.

SHRI TATHAGATA SATPATHY : I would like to lastly say one thing that although it is a good move to bring down the age, but
even 70 years for the Chairman of Prasar Bharati is a very old age. The Government has to seriously consider how to hire private
players or people who have experience, successful track records in private broadcasting companies, attract them with good
salaries, with good perks, facilities and sufficient freedom so that in the foreseeable future, it will be possible to make both wings
of Prasar Bharati competitive players in the field of broadcasting. This field is becoming more and more competitive. In future, it
will be a cut-throat race, so it is essential that the Government wakes up to the existing system, instead of making cosmetic
changes just for political benefits.

I reaffirm my opposition to this Bill, and thank you for giving me this opportunity.

SHRI SURESH PRABHAKAR PRABHU (RAJAPUR): Sir,b my good friend, a good parliamentarian, and now the Minister of
Parliamentary Affairs, besides being the Minister for Information and Broadcasting, has issued an Ordinance which I very strongly
oppose.

Sir, I really do not understand, first of all, the Government's wisdom of bringing out so many Ordinances during inter-
Session period. I do not understand this that suddenly why the Government should start thinking that now their job is not to



govern but to legislate! This is basically an encroachment on the powers inherently provided to the Parliament and, therefore, any
Ordinance thatis issued should be opposed. But I oppose it mainly because it was introduced by a person who is also the
Minister of Parliamentary Affairs. I request the Minister of Parliamentary Affairs -- while he is replying on the Bill as the Minister
of Information and Broadcasting, but on the Ordinance as the Minister of Parliamentary Affairs — to let us know whether he will
agree that an Ordinance like this should be issued.

Sir, what is the urgency? An Ordinance can be issued on a very urgent matter. Here, the urgency, as has been explained,
is that suddenly they realized that somebody who is occupying that office as the Chairman of Prasar Bharati is more than 70 years
of age. They suddenly realized! Probably, his birth certificate was missing; it was produced and they suddenly realized that, that
person who has been doing a good job and, therefore, he was not removed for all these years has started behaving in a manner
that he cannot be the Chairman of the Prasar Bharati. So, when this suddenly realization came, it prompted the Government to
immediately issue the Ordinance. What is the urgency in this? They are now replacing a person who is more than 70 years of age
with a person up to 70 years of age.

First of all, I would like to know from my friend, Shri Priya Ranjan Dasmunsi, what was the urgency in this matter. He
should explain this because this is a very important issue. I know now that only efficient people get too many responsibilities. Mr.
Priya Ranjan Dasmunsi is so efficient that he has now been made the President of the West Bengal Congress Committee. I heard
his speeches. Very eloguently he is talking about how they should have democracy in West Bengal. While he was talking about it,
I know he would never like it, I wish to let him know that you cannot have democracy, unless you know the role of Parliament.
Can we have democracy without Parliament? This is the fundamental issue and let him explain the urgency.[r64]

I read through the Statements of Objects and Reasons of the Bill very carefully. We are saying that we need younger
people in the office. I would like to know the definition of younger here. Mr. Chairman, Sir, you are a talented person and that is
why you are occupying such a high office. We need people with knowledge, talent, experience and all that. At the same time, we
are saying that if you cross 70 years of age you are not good. I would like to know if Mr. M.V. Kamath — I do not know his age —
is no longer young. Mr. Kamath is one of the very distinguished journalists. He has been the Editor of Illustrated Weekly of India.
He worked as the Foreign Correspondent of Times of India in various countries. He has been one of the great columnists that we
have known. I read his writings for a long time and I admire him. However, the Government suddenly wants him out of office.

I would like to know what the logic behind the Government wanting to have a 'younger' person in that office. What is the
definition of 'younger'? Is 'younger than M.V. Kamath' the definition of your 'younger'? Younger in comparison to what? The
retirement age of a Government Servant is 60 years. If you talk about a younger person, you can talk about a person of less than
60 years of age. If you talk about a younger person than the ones who have already been there as Chief Executives, etc., is their
age limit going to be 65 years? So, I really do not know what exactly is meant by this. Therefore, this is something that should
be clearly defined.

This Ordinance mentions a very important thing that any person holding office as the Chairman immediately before the
commencement of the said Ordinance ceases to hold office as such Chairman, if his appointment is inconsistent with this
Subsection, and is not entitled to any compensation because of ceasing to hold the office. So, it looks like that the Ordinance was
issued primarily to get rid of one person. Is it so? If it is so, what are the reasons for it? If it was not so, what was the necessity
of promulgating this Ordinance?

The history of Prasar Bharati Bill goes back to 1977 when it was introduced in Parliament after the Emergency. At that
particular time there were not many private media channels, particularly electronic ones. So, we thought that we really needed
public opinion to be generated through electronic media which should not be dominated by the Government. We really wanted
that this organisation should function independently, professionally and that it should not be subject to meddling by politicians.
That was how Prasar Bharati was created. If you start interfering in its functioning in this manner now, it would really defeat the
very purpose of the Bill. I, therefore, would request the Minister to first of all take such steps which will insulate this organisation
from political meddling. That will ensure that professional standards are maintained. That will make sure that Prasar Bharati
becomes number one media organisation in the country. Despite the fact that we have got so many new channels coming up, this
organisation has maintained its dominance. That shows that this organisation has some intrinsic professional strength. We should
try to consolidate it and try to improve it. If you want that to happen, we should take necessary steps for that.

The Government is going to appoint a Chairman of Prasar Bharati. Do we have a formal process of appointing the
Chairman of that organisation? Is it going to be an independent process? My request to the Minister would be that such
appointments should really be kept above politics. A good example for us to follow is that of the BBC. BBC was running a
campaign against the Government of Mr. Tony Blair's. As Prime Minister of his country Mr. Blair was not happy with it but there



was nothing he could do to stop it. That was because BBC is an independent organisation. I think the legacy Mr. Dasmunsi should
leave behind is to create an organisation which will be totally bereft of any politics, which would be beyond any meddling by
politicians. For that to happen, I would request the Minister to suggest to us the measures the he is planning to take for the
appointment of a person to that position which will be totally away from political interference.

In today's modern world the media plays a very important role. Public opinion is formed on the basis of media reports.
So, we have a great responsibility as Parliament of the country to ensure that the Fifth Estate is protected and promoted properly.
In that, Prasar Bharati must play a very important role. I would request the Minister to ensure that the stature of that institution is
not damaged in any manner.

SHRI PRABODH PANDA (MIDNAPQORE): Thank you, Mr. Chairman, Sir. I stand to support this bill. While going to support the
Bill, T would like to say something. Let me first come to the Ordinance. When the hon. Minister for Information and

Broadcasting, hon. Priya Ranjan Dasmunsi was sitting in the Opposition benches in the 13t Lok Sabha, I used to see him
protesting or registered his objection with regard to the Ordinances, in regard to every Ordinance. But I am astonished and
amazed to see that while he is the Minister of Information and Broadcasting, he has got this Ordinance. Ordinance has been
promulgated. This is not the only Ordinance. In this Session, we have disposed of till today, I think, more than three
Ordinances. Still more Ordinances are pending to be disposed of.

The other day, in this august House, the hon. Law Minister told that he was the last man to go for promulgating
Ordinances but he himself piloted that Ordinance. What was the urgency? Whatever may be the explanation, it is not convincing
to us. This Ordinance was promulgated on February 7, 2008 and this Budget Session was commenced on February 25, 2008.
What was the urgency in between? If the Bill would come directly to this august House for deliberation, I think, heaven would not
have fallen. I think, he will satisfy and explain to the hon. Members as to what was the urgency behind promulgating this
Ordinance.

Now, I am going to the Bill itself. I do agree with the points which have been made by my predecessors like the hon.
Hannan Mollah, even Shri Suresh Prabha. What is the reason for raising the tenure of certain officers? It is quite clear that this
Ordinance has been brought with the aim to protect some persons. This point should be made clear. The Prasar Bharati came
into existence ten years before and it is an autonomous body. I do not think that it is lagging behind or has not achieved any
success. But more has to be done so that the interference of the Government would be less or nil and it should not be guided by
a particular political idea. It is not understood as to why in the last ten years since its formation, this has not been fulfilled. Why
has such athing happened in the last ten years? This Bill has been brought before us for adoption but this needs a
comprehensive legislation. The time has come to review everything and for bringing out a comprehensive legislation.

Sir, the Minister is aware of the problems of the administrative employees who are engaged or working or posted in
Doordarshan, Akashvani and other allied offices. For years together, they have been putting forth their demands before the
Government and the hon. Minister is aware of this.[r65]

They are agitating all over the country. They had conducted dharnas, satyagrahas and other such programmes. The
Minister had assured them that something will be done and the matter is under the consideration of the GoM. But till today, no

result has come out. I am confident that the Minister will consider their demands and before 315t March, he would do something
because it is made known that by 315t March, the 6th Pay Commission Report would come out and if their demands are not

settled before 315t March, the interests of the administrative workers of Doordarshan and Prasar Bharti would not be as was
desired by them. So, I hope that the hon. Minister will think and ponder over it, and do the needful.

Lastly, I would like to say that there are other players globally and on the domestic sector. So, Prasar Bharti should be
moving in such a manner that they can achieve better performance and acquire competitiveness.

With these words, I broadly support the Bill with the hope that the Minister would sort out and solve the problems with
regard to the employees of Doordarshan and Prasar Bharti.
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SHRI ADHIR CHOWDHURY (BERHAMPORE, WEST BENGAL): Sir, I subscribe to the view inherent in the Bill under the
nomenclature Prasar Bharati (Broadcasting Corporation of India) Amendment Bill, 2008.

At the outset, I must extend my compliments to the hon. Minister, Shri Priya Ranjan Dasmunsi as he had earlier connected
to the demand that was aroused before the cricket season in our country. Sir, as you know, when cricket fever struck our
countryside, young men and women were not able to get access to the media because private channels were reluctant to transmit
their signals to the far-flung areas.[R68]

When young men and women -- who are cricket loving people -- were crazy to have accessibility to the media, at that
time, lakhs of people urged upon the hon. Minister to get it done and he had done it on his own initiative. Therefore, he
deserves to be appreciated lavishly.

The Bill is aimed to amend Section 6 whereby it is stated that the Chairman shall be part-time member and shall hold
office for a term of 3 years from the date on which he enters upon his office or until he attains the age of 70 years which ever is
earlier. Second amendment is that the executive member shall be the whole time member and shall hold office for a term of five
years from the date on which he enters upon his office or until the age of 65 years which ever is earlier. That is why, the scope



of discussion is very much limited in regard to the Bill. But somehow the Opposition is sniffing out the ulterior motive behind the
introduction of this Bill which has been piloted by the hon. Minister. May I ask them why are they now projecting Mr. L.K. Advani
as the Prime Minister in waiting instead of Shri Atal Behari Vajpayee? Someone may be biologically active but you have to
consider the chronology for every human being. They are alleging that we are simply removing someone who is very dear to
them. The Government does not nourish any envy to any personality whosoever he may be. But the fact is that now the age of
Mr. Kamath, the present incumbent, has reached 86 years and 03 months and the age of retirement will go up to 89 years. So,
in the age of 89 years, it is easy to assume that none is so competent at least to preside the Prasar Bharati Board which was
established in the wake of Prasar Bharati Act and after the installation of Prasar Bharati Corporation.

If you see the other organisations in our country, you will find that insofar as CAT is concerned, the upper age limit of
CAT Chairman is 68 years and the upper age limit of the Chairman of National Consumer Disputes Redressal Forum is 70 years.
Simply, the Bill is intending to rationalise the age limit and the tenure of a personality who is supposed to preside over the Prasar
Bharati Board as a part-time Chairman. I came to know that even during the Winter Session, the Prasar Bharati Board meeting
used to be held in Mumbai instead of Delhi because of the onslaught of winter. We are all proud of Prasar Bharati. gz-g2rwr andl 3
gl A sidla et R sRIR & dad IR Begeaier B golel w52 s &, 33T ol gadlel 3| A6 gygeler &a Jad e ord @ fAwer 8 [RE9]

Sir, I would like to draw the attention of the hon. Minister to the fact that the Government should try and make the Prasar
Bharati financially independent. It is because this organisation is being run by way of Grants-in-aid from the Central Exchequer.
As was being argued by Shri Prabhu, I would also like to make the point that the first condition for becoming an independent
authority would be when this organisation would be able to augment its revenue; would be able to be financially independent;
would be able to mobilise resources and furthermore, when it would be able to make optimal utilisation of resources.

Secondly, I would like to request the hon. Minister to digitalise the holdings of Doordarshan so that the national events of
importance and also the historical speeches could be preserved for our posterity. I must thank the hon. Minister and also tell him
that we all are with him in his venture to make Prasar Bharati and Doordarshan more accessible to the common people and also
in his effort to improve upon the quality of production that we expect from him.

SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): Mr. Chairman, Sir I am one amongst those who have given notice of
disapproval of this Statutory Resolution. On a previous occasion I had pointed out in this House that the Government is misusing
this emergency provision in the Constitution. It so happened that when Ordinance on the Forward Contract Regulation was
promulgated, the House was in possession of that Bill. That has been made perfectly clear. This also is a clear case of misuse.
Why is it so?

This Prasar Bharati Act was passed in 1990. Since that time four Lok Sabhas have been constituted and dissolved. Several
Sessions have been held in this House and even this Government has been in power for the last four years. We all knew that the
age limit and the duration of the Chairman of Prasar Bharati has not been specified in the Act that was passed in 1990. Eighteen
years have passed since then and no Government found any emergency and even this Government, for the last four years, did
not find any emergency to come with any amendment in this regard. What is the emergency now for issuing an Ordinance for
reducing the age and period of duration of Chairman of Prasar Bharati? I personally do not impute any motives behind this
move, but if anybody does, then he cannot be blamed for it. The question is, what is the emergency? We have heard about the
sleep of Kumbhakarna in the Ramayana, but this Government had a much longer sleep than him and took 18 years to find out
any emergency about the fact that the age limit and the duration has not been fixed in the statute. This Government should have
done it immediately after it came to power. Did this Government not find any emergency for all these four years?

Sir, I would say that the hon. Minister did not find any emergency for four years for reducing the age limit or for reducing
the period of the duration of the Chairman. They did not think that here was a Chairman of an organization who could be thrown
out immediately without any Government sanction. That is also there in this Ordinance. It is a routine matter and even for
routine matters Government is resorting to Ordinance. The attempt of the Government is to make this Legislature a rubber stamp
of the Executive. In case of the Forward Contract Regulation also the same thing happened. Is it not a routine matter? Now, if
such organizations would have to compete with the private sector, then the functioning of the Prasar Bharati would have to be
improved upon. But the Government did not find any emergency. [R70]

18.00 hrs.
The Government did not think of bringing any legislation to make things better.

Even the Standing Committee of this House had submitted a recommendation for overhauling this particular statute. My dear
friend has no voice in this regard. They did not take any action. No amendment Bill was brought before this House. To make



this organization a workable organization, we have thousands and thousands of news readers who are casual workers. Our hon.
Minister did not find an emergency in that matter. On providing employment to poor people, he did not find any emergency.
There were several recommendations before you. You did not find any emergency in that regard. The only emergency which
he found is to curtail the age limit in the period of Chairman and that he should be thrown out without compensation. That is
the emergency. All of a sudden, he had a dream and one fine morning, he thought that it is high time to issue an Ordinance.
..(Interruptions) Do not repeat such actions.

MR. CHAIRMAN : Please hear me. Hon. Members, it is 6 p.m. now and I have a list of more than seven Members to speak on
this Bill. I would like to seek the opinion of the House on extending the time of the House. Is it the sense of the House to extend
the time of the House by an hour?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION AND BROADCASTING (SHRI PRIYA RANJAN
DASMUNSI): I propose that the time of the House may be extended by an hour. I think that the discussion shall be completed
by an hour.

SHRI KHARABELA SWAIN(BALASORE): Yes Sir, we may extend the time of the House.

MR. CHAIRMAN: All right. It is agreed that the time of the House is extended by one hour and it will be followed by 'Zero
Hour'.

SHRI VARKALA RADHAKRISHNAN : I am told that there are about 40,000 employees working in this institution. Casual
labourers and people on deputation have no service conditions. For the last many years, I have been representing before him.
But nothing has been done. He did not find any emergency on those things. Even the Standing Committee submitted a report
for reforming and overhauling this institution. But nothing has been done. The only emergency which he has found is that the
age limit of Chairman should be curtailed. It is not only that. He must be removed without compensation. It is not only in the
case of Chairman but this is the case for all the Executive Members also. There also, he has given a provision that they will not
get any compensation if they get terminated. What is the purpose of this provision? Is it fair? The service conditions of the
employees who are working there day and night are not improved. Their service conditions have not been changed. You do
not find any emergency there. You have been there in the Ministry for the last four years. At least you could have given a
thought on this matter. You did not find any time to improve the service conditions of the employees of Prasar Bharti numbering
about 40,000. It is rather a pity. I am ashamed of it. ...(Interruptions) Chairman is an important post and there are Executive
Members also. We all know their position. He wanted to terminate the services of these two gentlemen from this organsiation
and for that purpose, he has resorted to article 123 of the Constitution. You see how far is the emergency provision of the
Constitution misused. ...(Interruptions) With due respect, I once again appeal to you not to repeat such a thing hereafter. As one
of vyour best friends, I supportthe Bill which you have moved but do not repeat again in future.

SHRI B. MAHTAB (CUTTACK): Mr. Chairman, Sir, thank you. The basic purpose of this Bill has been propounded by various
Members who spoke before me. I would dwell into paragraph three of the Statement of Objects and Reasons.

It says:

"Since the Prasar Bharati has to compete with the private electronic media houses as well as to achieve the social
objectives entrusted upon it by the said Act of Parliament in letter and spirit, it is being felt necessary to rationalize
such matters in order to inject sectoral experience to rejuvenate Prasar Bharati and its Board by undertaking of
immediate legislation. "

This is the crux of introducing the Bill. I think it is the basic purpose of introducing this Bill. Of course, the age limit of the part-
time Chairman has been focused upon; there is a mention about the reduction in the tenure of the Chairman from six to three
years; and there is also a mention about fixing the upper age limit for the Chairman.

This is just tinkering with the Act. Though the Act was passed in 1990, it was promulgated only in 1997. Though it has
been there for eighteen years, the promulgation took place only ten years back. So, the Government and the people have some
experience of how the Prasar Bharati has functioned during these ten years. When we say something about the Prasar Bharati,
we have to also discuss how it has functioned. Has it lived up to the expectation of the people that the people had of the Prasar
Bharati? I do not subscribe to the view that the Prasar Bharati should compete with private players. The Prasar Bharati has its
own mandate; has its own clientele; and it has its own viewers. Those viewers who watch Doordarshan and hear All India Radio
seldom see or hear what private television channels telecast. Doordarshan has its own clientele and viewers. Why can the Prasar
Bharati not try to improve the clientele and viewers instead of competing with the private television channels?



Every functioning democracy in this world has its own public sector broadcasting organisation. Doordarshan or Prasar
Bharati is a public sector broadcasting organization. The public broadcasting organization needs sufficient support from the
Government.

18.09 hrs. (Shri Varkala Radhakrishnan in the Charr)

I have certain queries to ask. There is a problem of regulation. Should the Government regulate the content? Should the
Government regulate the administration? These are two things before the Government and the Parliament to deliberate. I am of
the opinion that content should not be regulated by the Government. It should fix the policy. That policy has to be carried out
by the Prasar Bharati as well as by the private channels. But the administration should be under its control[MSOffice71].

The different public sector undertakings are independent in their functioning. But, at the same time, they are responsible
to the Parliament and also to the Executive. Similarly, Prasar Bharati or this public service broadcaster should be responsible to
the Executive and also to the Parliament. But content-wise, itshould be independent. By saying this, I would ask the
Government one thing. Does this Bill, in any way, create a situation where we are moving in that direction. I would say that we
are not doing so. You see the manner in which this Ordinance was promulgated after the Cabinet had taken a decision as to
what are the issues which will be discussed in the Budget Session. It has been reported in the media that when this Ordinance

was sent to the hon. President for her signature, hardly three weeks' time was left in between. It was promulgated on 7t of

February and the Parliament session commenced on 25" of February. Heavens would not have fallen if a regular Bill had come
in this Budget Session, as has been reported, and these are very serious matters which need a little bit of clarification from the
hon. Minister. Is it true that the CEO wanted to appoint an IAS officer as a Director in the Prasar Bharati or in some posts which
was not adhered to by the Chairman? That is why this Ordinance was promulgated in haste. ...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI: I will tell you the answer is no.

SHRI B. MAHTAB : Thank you very much. This was reported in the media and I am thankful to the hon. Minister for clarifying
this point.

The Chairman is a part-time member and that too for three years. We would like to get a categorical answer that the
same Chairman may also be repeated again after completion of three years. There is no bar in the law. The responsibility and
accountability are necessary. But through this amendment, is it not the CEO who is becoming more powerful in the Prasar
Bharati set up?

I am of the opinion that the Bill does not make Prasar Bharati stronger to compete with private electronic media. But the
basic question which is before this country and before this House is how the Prasar Bharati's financial viability be ensured:
whether its employees be the Government servants or not, how will it safeguard its autonomy regardless of its financing; and
what sort of programmes should its viewers see — who will determine these things? Will it be Prasar Bharati Board or will it be
the Executive or the Government that will determine it?

Lastly, as has also been mentioned by one of our respected colleagues earlier, why is the Prasar Bharati Board still
truncated? How long will it take to have a full-fledged Prasar Bharati Board? Already ten years have passed. I would urge upon
this Government and also the hon. Minister should take sufficient steps to make Prasar Bharati independent in content, but should
be responsible to the Executive and also to the Parliament.
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SHRI BIKRAM KESHARI DEO (KALAHANDI): Mr. Chairman, Sir, I rise to speak on the Prasar Bharati (Broadcasting Corporation
of India) Amendment Bill. The hon. Minister had to bring this Bill just for shunting out somebody. Instead of this, a more
comprehensive Bill could have been brought and the problems of the Prasar Bharati, Doordarshan and All India Radio could have
been discussed in a better manner.

Sir, the emergency provision of the Constitution should not be used to promulgate an Ordinance in this manner. The
Government should show some humanitarian consideration to the person whom they are shunting out and he is nearly 86 years
of age. He is not an ordinary person. He has got rich experience in life, he has contributed a lot to the Press and he has written
many articles. Right from the day the General Budget was presented in this House, we are discussing about senior citizens and
how to give them more and more facilities, but today the Government, through this legislation, is removing a senior citizen
without giving him any compensation. This is quite inhuman. So, I think, the Government should think about giving him some
compensation or some sort of relief. There is no doubt that they are going to put their own man there. I am reminded of the
1975 Ordinance when the Emergency was imposed in the country. During the Emergency, the Press was completely crushed.
From that day, Ordinances are dangerous for the country. This Bill only shows that a kind of favouritism is being adopted.

Sir, I come from a backward area and we have got an All India Radio Station at Bhawanipatna which does not function
totally. We require a generator for that. Then, that station is under the financial control of Kolkata. For the accounting work and
all that, the people have to go to Kolkata. This should be looked into and changed.[R72]

[r73]Sir, after television, radio has become a low priority. I would request the hon. Minister that all those stations in the
country should be upgraded with another station, higher transmitters and FM services, so that the Scheduled areas and remote
areas could receive the benefits of the All India Radio and the news.

Sir, lastly, I oppose this Bill because the hon. Minister could have easily brought a comprehensive Bill as they are in power
today and the Session is also quite long, it goes up to May. So, they could have easily brought a comprehensive Bill where it
could have been discussed in detail.



SHRI NIKHIL KUMAR (AURANGABAD, BIHAR): Sir, I support the amendment of the Prasar Bharati Act.

A lot is being said with regard to bringing about an Ordinance. I do not see anything unconstitutional in it. After all, the
Government has brought a Bill to regularize the Ordinance and it has given a chance to everyone to air his views in the House.
We have heard quite a lot of views on this. I see, therefore, no reason why the constitutional provision of introducing an
Ordinance should be condemned here. It was a very wise move on the part of the Government to introduce an Ordinance and it
has brought this Bill as soon as it can to regularize it.

Having said that, I must say that the Prasar Bharati today is a public service broadcaster and it has to compete with
commercial service broadcasters. If the Prasar Bharati is to be expected to compete with the commercial broadcasters, then it
also has to have at its disposal an efficient set of people, starting from the Chairman to the whole time Member and to the other
Members of the Board.

MR. CHAIRMAN : Please conclude.

SHRI NIKHIL KUMAR : Sir, I have just begun and you want me to stop. I will speak for two minutes. Kindly allow me to speak
what I have to say...(Interruptions)

SHRI PC. THOMAS (MUVATTUPUZHA): Sir, please allow him to speak, he is the Chairman of the concerned Standing
Committee...(Interruptions)
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MR. CHAIRMAN : Shri Kharabela Swain. Please be brief; there is no time.
SHRI KHARABELA SWAIN (BALASORE): Mr. Chairman, Sir, please do not get impatient; I shall be very brief.

Like most of my predecessors, I also fail to understand as to why an Ordinance at all is to be promulgated just to provide
an upper-age limit to the Chairman of the Prasar Bharati. The Second provision, the main provision, of this Bill is to change the
tenure and upper age limit of Chief Executive Officer from six to five years and from sixty-two years to sixty-five years
respectively. But, in the Statement of Objects and Reasons, in Para 2, it is written:

"Therefore, it is felt that in the case of Chairman also an upper-age limit of seventy years may be fixed to ensure
appointment of comparatively younger talent and experience."



Firstly, for the Chief Executive Officer, you enhanced the upper-age limit from sixty-two years to sixty-five years, and you
say that you are bringing in younger talent. Is it not a juxtaposition? I fail to understand that. How can you say that you are
bringing new talent by enhancing the age?

The second point is this. As hon. Mahtab j/said, in Para 3 of the Statement of Objects and Reasons it has been provided
that the Prasar Bharati has got social objectives and this Bill has been brought to inject sectoral experience to rejuvenate Prasar
Bharati and its Board.

By merely enhancing and fixing an upper-age limit, I fail to understand how you are going to inject sectoral experience.
The hon. Minister should reply to this question.

All the time, every year, the Prasar Bharati is running into loss. Its main source of income is Cricket and films. Always, all
the time, while replying in most of the Committees, the Prasar Bharati officials say that they are incurring loss because they have
got social obligations and they are broadcasting programmes on education, health, agriculture, and social development. But, my
appeal to the hon. Minister is this. Cannot these programmes on education, health, agricultural and social development
marketed? These could be marketed provided we have better professionals. All these programmes can also be marketed.

The Prasar Bharati does not have a sense of professionalism. I will give you just one example. One of the personnel from
the NDTV told me that last year almost all the TV channels had gone to Mathura to direct-telecast the Janmashtami programme.
Except the Prasar Bharati, the Doordarshan, the highest number of personnel, namely seven, were sent there by Aaj Tak. But, do
you know how many persons had gone from Doordarshan? From Doordarshan, 50 persons went there! That is what he was
telling me. Had they gone there for sight-seeing or for telecasting the programme?[r75]

This is the high sense of unprofessionalism. Due to this, Doordarshan is incurring loss. So, I would like to make an
appeal that more professionals should be brought into Doordarshan and All India Radio.

I now come to the last point. Sir, in my constituency, Balasore in Orissa, there is a place called 'Soro’, where the building
for commissioning the All India Radio Centre has already been built ten years before but this is not yet being commissioned.
During the regime of the NDA Government also, I had appealed to the then hon. Minister on this. If you do not want to
commission it, then why did you construct that building at all? It is lying vacant for the last ten years. I would appeal to the hon.
Minister that since you have constructed the building, you commission that Station so that people will get some benéefit.

MR. CHAIRMAN : Now, Shri Ram Kripal Yadav. Please make a short speech and on no account I will allow you to make a
lengthy speech. It is very difficult to control you. Please start your speech now.
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MR. CHAIRMAN : Please conclude.
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Sir, you are so cooperative. ...(Interruptions)



MR. CHAIRMAN: You are supporting the Bill. What is more to speak?
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MR. CHAIRMAN : Now, Mr. Abu Ayes Mondal. As a special case, I am allowing you. You may speak for a minute.

SHRI ABU AYES MONDAL (KATWA): Hon. Chairperson, I want to know an important information from the hon. Minister,
which is as follows. In West Bengal, as I know, Prasar Bharati has decided to close down two Low Powered TV centres, namely,
Ranaghat and Krishnanagar. I would also like to know from the hon. Minister whether the Government has decided to close
down all the Low Powered TV centres throughout the country. I want to know only this information.

MR. CHAIRMAN: Now, Mr. P.S. Gadhavi. You have also to be very pointed and finish your speech within a minute.

SHRI R.S. GADHAVI (KUTCH): Sir, I would like to bring it to the notice of the hon. Minister, as many of my predecessors have
said, that there is no need for bringing this Ordinance. You are bringing this Ordinance in haste. I do not want to repeat what
others have already said.

Now, Mr. Minister, when you are going to make Prasar Bharati more competitive, let me submit that its competitiveness in
the remote areas, particularly in the border areas is less, whereas the signals of the neighbouring country's TV are coming more
easily there. Our transmitters are very, very low in our remote areas. I can particularly say about Barmer, Jaiselmer and Kutch
districts where people have easy access to see Pakitani TV rather than our Indian TV. So, in order to make Prasar Bharati more
competitive, the first and foremost thing is to make it more effective. So, to make Prasar Bharati more effective, what are the
steps that the Government is going to take?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION AND BROADCASTING (SHRI PRIYA RANJAN
DASMUNSI): Mr. Chairman, Sir, I am thankful to you for allowing me to reply to this debate. I am equally thankful to all the
hon. Members of this august House who have expressed their views in favour and in opposition of this Bill.

Whosever may be in the Government, be it from this side or from that side, the Constitution has provided it the
opportunity -- I should not use the word 'power' — to take up the issue, if they feel is very important and bring it in the form
of an Ordinance. Every Opposition party in every Parliament equally finds very fine tuning to ask the Government to explain as
to what was the urgency.[r78]

That is very traditionally welcomed. Sir, while they oppose, they express their concern and we answer, we fulfil our
accountability.



There was an Ordinance called POTA which even the Government of that day failed, not even in one House but to bring it
in two Houses to pass it. I do not question the competence.

Sir, the Ordinance route even in Prasar Bharati is not new. First of all, I would like to place this before you if my memory
is all okay from the past. It is true that they claim that for democracy, independence, autonomy, objectivity, we brought Prasar
Bharati. No, it is not. When was it brought? It was in 1990. Why the 1990 law had to wait for seven years to get its legislative
exposure? Have we ever discussed that? Championing the cause of democracy is one and understanding the viability of the
employees involved there is the other. Prasar Bharati had to inherit lock, stock and barrel the people who used to work with All-
India Radio and Doordarshan. It is huge. I do not say they have done wrong. They have done the good job. They tried their
best. There was agitation. There were problems, this and that. Finally, in 1997, you found the light of the day.

In any way, I am not responding to all the issues today because it will be 10 o' clock in the night. But, Sir, I will appeal to
you that if the House agrees to discuss the entire functioning of the Information and Broadcasting Ministry on the occasion of
Demands for Grants, I will certainly respond again all the issues you have raised. I am limited, today, to two aspects. The first
aspect is, what is the urgency to bring the Ordinance? The second aspect, it is the first effort to look into it.

First of all, I will have to make a few corrections. The first correction is that the Supreme Court never gave a judgement or
direction to the Government for a comprehensive arrangement or amendment of the Prasar Bharati Act. I would like to correct
that. The Supreme Court gave a direction to the Government about the status of the employees and other things to be disposed
at the earliest. This is my first correction.

The second correction is that the Standing Committee very rightly observed about the entire functioning of Prasar Bharati
and directed, I should say, recommendeda€”and that is the spirit of this Parliament3a€”for a comprehensive examination of the
whole matter together appointing a Group of Ministers and to come out with a decision.

There, you are partly correct. Hannan Mollahji, a distinguished colleague of ours, always speaks out materially, with solid
and transparent views of the whole object of Prasar Bharati. The GoM has not yet completed its final deliberation. I am really
hopeful that by the end of this month or early April, the final deliberation will be concluded. Before that, for financial
restructuring, how to accommodate the employees, this issue and that issue, in a comprehensive approach, I am having, this
week the first meeting with the Finance Minister with our presentation and then we will be going for the final reporting to the
GoM. I am absolutely hopeful that all the sufferings, misgivings and pains that the employees are having, whether they are in
Prasar Bharati or they are in Government, if they are in Government, what is their final statusa€”all these issues will be
addressed. But before that, I would like to assure Prabodh Pandaji and Hannan Mollahji that we have already informed the GoM
and informed the Finance Ministry that those who are enjoying the Government employee status or deemed position status,
should be covered by the Sixth Pay Commission. We have already conveyed that.

Therefore, we are taking the whole thing in a very holistic manner. I would tell you, Sir, today in this House that I am one
with everyone. Prasar Bharati has no future if it is not managed in a professional orientation of the day, right from its marketing,
programming, administration, etc..m79]

That needs a total overhauling and that overhauling step can only be taken after the GoM's recommendations are accepted
by the Cabinet. I am confident that the UPA Government, before completing the term, shall come back to the House with this
comprehensive announcement. I am telling you with authority. It will be done.

I will come to the matter of the employees. The distinguished colleagues are here both from that side and this side. Yes,
Sir; the employees are in a great hardship. I am the Minister. I met, not less than five or seven times, with various kinds of
employees' organizations. I understand their pain. I even visited a few Kendras where I found that the anchors, even the
newsreaders who read the news in the night, even women, do not have proper toilet facility or they do not have place to sit. I
know it. I know the inner problems. Accordingly, I am moving from one State after the other. But I, now, come back to the
main crux of the issue of the Ordinance.

From this Ordinance, I do not know how Prof. Rasa Singh Rawat has suddenly discovered et cilor Jort & b s ol
SILSLUL & RIS U &) MUD! A8 @2 &, Aol 781 Al a8 w3 3ft Breft 3 spr #7291 uga Prerdl, Al & Jeor e B use e 8t waar [ e
el gART K Ader odl 3, Afdser gaR1 Y B Afda ol 3| 3muet wE Jyon Iz, A2 el A gy B 3| &I Vaft D Iaon ol et [ wwer Sff,
9ILSL UL, P oloIGlD &) 3MUol & BIm @2 B, Fa ddl &1 b 3y 31 531 acied &) &9 531 ol A oldl dclid &) sl aieslideiddt os aicer 8

2, 15 sprRd 3l & vellael3t sifw Rraicerer sl v sEUS 3 Uz sist wanl &l efidisiol Uz &3 Sfau; 3 fdor Si. seEisar Bia off ot
SIST WaZioll o, aRiifs d Jor & gemet Jicft &) ga1 Bace ordl @ 3z of seabkr @t &) The Minister has no right to interfere in the
autonomy of Prasar Bharati. Informally they came to ask — how do we celebrate tomorrow, ficsar @ iz, I did say that the first



job of yours is in the 60t anniversary of flag-hoisting ceremony, all the hon. Prime Ministers of this country who had hoisted the
flag, they should be shown first irrespective of the Party lines. amu sifs 3 3av, off sicer et anmef Sh &3 sist waart &, of Reasner yam
Big oft 531 sisT want & i off Saeiist of B3I sisT WaIR ol Al f[Sxawpr b ag ool 3f. Fowisel Big Sft @t sitas fé=m You try to understand
the objectivity as to how we are trying to persuade them. q1. 3ru RBis Sil, 3 smuc st sgaluw @I galids! Ioissal, AU Jrars], 3mus 377
& sreflor amrell & @iy 3 sl Uz SEIET diert &, @IS siie doter ol dictr &) MU &l DT o aR-aR S &) woit-ault aruds Ara s Bt ST &
fo> 3odl @r o, sndait 3 ar-ar =i derd 3 dor st fb MU awil s BN &, I ST dlerd 3 safew I tell you — do not be under any
impression that we are trying to politicise the whole thing. Hon. Member Shri Suresh Prabhu is not here. I would have corrected
him. He said that Mr, Tony Blair was not happy by BBC; even then nothing has happened. No.

Our Doordarshan is much better than BBC in terms of objectivity. The Doordarshan panel has a right to discuss the good
or bad about the nuclear deal. But in BBC, I tell you today, on the issue of weapons of mass destruction, the news which came
out in BBC was that it was dismissed lock, stock and barrel and not a single debate was held in the House of Commons. You try
to understand - our objectivity is much greater. Naturally, let us not give a political input to it but come to the practical sense.

Let us now come to the issue of urgency. On the one hand we are talking to think of a professional orientation in
Doordarshan. Hon. Member Shri Bhartruhari Mahtab is here. The country is going in a uniform world platform to fight the
menace of the adverse campaign and to defend the public service obligation. The first motto of Prasar Bharati is public service
obligation. You tell me. All of you are here. Why should Prasar Bharati be answerable to private channels? The Prasar Bharati is
not answerable to the private channels. Whether the private channels are doing the right or the wrong, it should be the duty of
the Government to think of what kind of action to be taken.

This Parliament has passed the Cable Network (Regulation) Act, 1995. On that basis we issue show-cause notices and we
issue adversaries. Shrimati Kiran Maheswari is not here. Prof. Rasa Singh Rawat is here. You say that this Government is trying to
project all the nuisance in the television, doing nothing. a2 @z Breer or 2a1 &, No. I can prove it on record when the debate will
start. s 2, dl.u. IPOR o YEde deicil w1 fSier ol-@ior sifdr 92 fbw & 3iiz o o dei it fben 8, ag ver.sl.u. &I qeren 3 s512 3o semer &) But,
I do not believe that by confronting the channel and fighting with the media you prove yourself very strong. No. In democracy, I
believe in the policy of persuasion, negotiation and dialogue. [k80]srrciior uzlvgret itz danfmerer 3 Birtoll WrIST £X1 8, 3eToll BRIGT SUST
RBxrps odl e & When the Chief Minister of Rajasthan, which is ruled by BJP, Vasundhara Raje was in a big problem - he
knows what that problem was - my Prime Minister told me that we should not look at politics. Chief Minister of Punjab is also not
from our party. The Prime Minister said, "Do not look at politics. Call the private channels, take their cooperation and see how to
reduce tension and how to convey the message." I did so. Some channels did not agree. 3orm! dor arr uz gemn iz I Siis®? el b
BRI Aot oft B el a1 SN ot IsmH® [ 81, Afdot 3y aElel Steb ol 3 APl B wb BEdcr! 8idt 8, Budcr RoR &I, 33 & sl
forRn &) anmu ciPl yide dolcat 3, &0l I B S-8l dol Wiel fdsen & allz el & &5 S Gl 3ol 3I1e1 eI 8U fSxrn, ol id Raassn) &9 3o¢ Bace
otél w2 3| arclla A et ol uz 91 Senel Asiad Bl 3, Baee @ear A ordl) snuot wer b a1 cller Yerclorl Al @l oidf ame? 3y ySor a1 DI
ol s fdwer 3 amder &= g3 &) U1 Yerclomel daR 8l gwl &, 3A U2 a8 &l gobl &, 3A daRise U2 Skl Aad 3idiferet e s &, wererefea
@At of oft sorer & < 8, wdve w2 oft aga ww-wdia w3 8@ adt 3 bz oft 3 e g b anRadt g aw it @ e e §31 ey fdsen s, el
1 oIRIG B oidl, Sl A adl; sifere ot 33 5% 3

I want to inform the House, Sir, today that our Content Code is almost ready. Our Content Code and Programme Code in
a refined form will come very shortly. That Programme Code and Content Code will not leave any room for any media body or
any channel to say that the Government is interfering because in a country, in a democracy, trust, faith and understanding pay
you more than giving a direction. We have learnt that. This is the trend of modern democracy.

Now bad things do come. Did we not ban a channel for one month or two months? Did we not ban a channel for showing
wrong things in the night, for three months? We did and again, they reconciled. They came back and changed their attitude.
Every moment you should know that district monitoring authority is DM and DSP. Do you want to change that provision? While
sitting in Delhi, how can you know in which village, which cable operator is showing what? Your accountable officer should do it.
I tell you that Prasar Bharati has no business to do that. Prasar Bharati's business is to carry the public service obligation.

3 ¢l @1 dl 3ot arcll aoieft aifde ety srm i S/ Siglre ST B TaR w0l b e 53 O gog A WK dorer o1l o1 en, it is only the
Doordarshan which covered the entire National Games. You should know that because 3! sener G2 sl e 2

31 ciler dga wad & b Qibereica @t emil; Ninety per cent of the channels are having a voucher payment rule and they dismiss
their people within 24 hours and do not give them any compensation also. We cannot do it in a broadcaster having public service
obligation. In Doordarshan, our liability is more. Therefore, you should try to appreciate the balance.

Now, the urgency is that we are having the First Commonwealth Youth Games in Pune in August, 2008, and
Commonwealth Games in 2010 in India. Prasar Bharati has been chosen as the dedicated host broadcaster. Frequent meetings
are required not only of the Board but the entire management. Frequent policy planning and quality planning is required with the



approval of the Board. These things cannot be done by the Minister or the Ministry. There is a Board. With all my regards to all
the incumbents of Prasar Bharati, we felt that it is required for future. I had interactions with all the international experts as to
what kind of CEO you want to bring. Yes, till then, the trend was to bring a senior Secretary of the bureaucracy or to bring a
senior man of the administration and put him there. I can cite ten names of NDA Government as to how they did it. argaer sft game
ol of ordl s, usfforeRa ansa 3 vifie @53 e o e 33 URt 335 SRS &, Afdsel 3 aa il @ Blet ofdl @on aar & We found
that the international opinion is that you cannot get a professional competent CEO if you just seal his tenure within 61 or 62
years. I asked 'why'. They said that most of the professionals who come out from that line, want a stable time to plan and to act
and then go to other assigned duties and other areas.[SS81]

19.00 hrs.

I have checked up 22 organisations of India, and 35 organisations of the whole world where the competent CEO's age is 65
years, and the tenure would be five years and not six years. Therefore, it is not targeting one man. If somebody stays there for
two years, then it does not mean that he will change this Government and bring your Government. aprz ¥an glar a gforn 3 snfSoiar
3 21 Bl b woR BrBll, WeRr anil, Aot Y Biar 8 @=n? Y it et ga,

If we had any bad intention to change the Chairman, then we have taken the office in 2004 and we could have done it in
2005. Why would we keep it pending? It is not by malice. Nowhere in the world have we found any law that said that an
unending term of year and age is permitted to become a part-time Chairman. The part-time Chairman is not a salaried man. He
keeps attending the meeting and is paid fees between Rs. 2,000 and Rs. 5,000. There is no salary, bonus or DA. Therefore, the
compensation clause does not arise at all in such an Ordinance. Naturally, ...(Inferruptions)

MR. CHAIRMAN: Mr Minister, please wait for one minute. The time of the House was extended till 7 o'clock, which is over.
Therefore, if the House agrees, we will extend the time of the House by one more hour.

.(Interruptions)
SEVERAL HON. MEMBERS : Yes, Sir.
SHRI PRIYA RANJAN DASMUNSI : Sir, I will conclude just now. Please give me five minutes.
MR. CHAIRMAN: All right, the House agrees to it.

SHRI PRIYA RANJAN DASMUNSI : Therefore, this amendment is not to insult or humiliate any individual. We salute anyone who
worked here. The first Chairman was a great man. He died prematurely, namely, Shri Nikhil Chakravarty. He could not complete
his term. We have no malice to anyone as to who did what. My only appeal to you is to give a message to the Commonwealth
Games International Bodies that our Prasar Bharati Board is tuning up with the recent challenge, and infuse little dynamism in
CEQ's term. Suppose, I take someone at 67 years, then he cannot stay for more than three years or if a professional comes at 65
years, then he cannot stay there after 68 years. Yes, it can be done if you reelect him.

A question was asked as to how to elect them. We have not changed this law from the days of Shri Advani's Bill; from the
days of Shri Jaipal Reddy's Bill and from the days of all the Governments. The selection criterion is as simple as section four. The
Chairman of the Council of States is the Vice-President of India and the Chairman of the Press Council is the nominee of the hon.
President because she only will select who will be the Chairman and CEO. It is not done by a Minister and not by a political party.
We have not amended that practice, and we will not amend it.

This is the limited intention of bringing this amendment, and the comprehensive amendment, as per the GoM, will take
care of employees first. Shri Prabodh Panda and Shri Hannan Mollah, I would like to tell that not a single employee's interest of
any category -- be it technician, engineering, regular -- would be harmed. Hence, I am struggling for them as their spokesman in
the GoM.

With these words, I request you that this Bill may be approved by this House. I conclude my observations because the
disapproval notice is already moved. Naturally, it is the time of the mover. Let him conclude his views, and then I will do it. T will
appeal to him it a1 © 389 ol &) & dl dllsel RBis Sft A sl Sliswm 6RE BHaI b MU Pur w2 33! [ders] o2 clifsie sz s de difse,

off #ear Rig : 52w X woaafSer dta Y At oidl, Afdsor gfds sicft Sft o arudt Sram 3 s awT @ MRYZ ARl fEur 3 [ s witkmie Ao A



3ifcpus ot 3 sorb [d9iel W2 uep ol ag apfl Sl @ga sl A s wwaey 3 o BifiERE fder amey

gDl Rioar dact s21 axt A gkl 8 [ 1977 3t didi.2it. &t ol w2 o fsiEe giswiidr woel g1 Gor 3 e 2ol &t @i Akt a1, ciidsor
ugcll [AdRID 21 3udott 3 11dE cllas 20911 31 31 3fie Srrurel ¥gs! off @RI ydd i o, o 3igep #ial &f IR o) as ulckmic oif actt ar5) 124t
ol 211 31 o gfferctt Juan Faerer oft fiforec &¢ Al d serr [k o) [R82]

aglG, 124t clisemn & aic us 144 clisemn 8 3l s oft @ oot ad 3| 3T b wrsrar § b R st @1 e getlewr 3 fb s a9
U JAcol, G Acel, ¥R Aol 3z A B dcrar 2adr 3 32 sl gorfeer & e s Remer B S siftrwrt iz wefart 3, &d 3iie smuw! wRIY J&d
3 zaftw & st St 31 aden @5 B st @1 ader Isgiol 531 Agal 3 B 2, 33 U2 sivflvAdes aEe a0l B use @IS 3T Iorhl @ U RAeany a3
5v, Br-argact @1 st Belicge 8, aicr, 3 33 siuehl sii 2igor &t oIt A amet ol Bt Sellsi sl &)

MR. CHAIRMAN : Has the hon. Member leave of the House to withdraw the Resolution?
The Resolution was, by leave, withdrawn.

MR. CHAIRMAN: The question is:

"That the Bill further to amend the Prasar Bharati (Broadcasting Corporation of India) Act, 1990, be taken into
consideration."

The motion was adopted.

MR. CHAIRMAN: The House will now take up clause-by-clause consideration of the Bill. The question is:
"That clauses 2 and 3 stand part of the Bill."
The motion was adopted.
Clauses 2 and 3 were added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.

SHRI PRIYA RANJAN DASMUNSI: Sir, I beg to move:

"That the Bill be passed."
MR. CHAIRMAN: The question is:

"That the Bill be passed."

The motion was adopted.

MR. CHAIRMAN: The House will now take up matters pertaining to ‘Zero Hour".



